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3. Total
Lof Total(Input Tax Credit) 3810770

e — R e
LCULATI
CA ONEMX - As per Assessment

== e
1 : Tax charged e
Rate of tax Cor:modm, Commodity | Turnover of in respec?: of Additional
ame tax
| Code purchase item7&8 | |
7 .
| Others 99999 6154305 246172 61543
4 PLANT AND
s MACHINERY. 18080 1068450 42698 10675
'__’______——',__——'-__——___—
SP.& AC|
12.5 C. OF
MACHINERY 15040 23106716 2888340 577668
j— — 4_‘______"____———’_—_‘
12.5 PLANT AND
| MACHINERY. 18080 3600 450 90
L e e
= LUBRICANTS 06040 432225 64834 10806
Total(Col.5+Col.6) 3807459
Tax Payable on Purchase of taxable goods under section 9 SER
—_ |
Tax pald under'cie Gujarat Tax E f i
Areas ACt,2001 (Guj.22 of 2001;m ntry of Specified Goods into Local 0
! |
08. Total(Input Tax Credit) [__3?_1_0_7_10_—

e

Page 3 012

PART IV
| Tax credit
‘—7 -
Admissible tax credit
I (Rupees)
Description
‘ As per As per
‘ Returns Assessment
: :
| 09. Tax credit brought forward from previous tax period 115345 115345
| 10. Tax credit as per 08 3810770 3810770
Total (09 + 10) 3926115 3926115
Adjustment of tax on purchase as per Annexure II 0 10437
11. Gross ta¥. credit 3915677 3915677
| 12, Reduction in tax credit
12.1$\der section 11(3)(b)(i) (other than 12.2 below) 23195 0
‘ 12\4(. - section 11(3)(b)(ii) (of the goods manufactured) (as per 54930 5
w |I|u~;t{ét|o given [n the instructions)
12,3}ﬂd r section 11(3)(b)(i1) (of fuels used for manufacture of goods) 0 0
‘ 12_;* - section 11(5) (for use in manufacture of goods exempted 0 0
Frofifjiaf under sections 5(1) and 5(2))
125 Bther reason 304457 604473
Total: [12.1 + 12.2 + 12.3°F 12.4 +12.5] 382582 604473
13. Net tax credit admissible (HS=E12) 3533095 3311204
—
PART V
Net tax Payable
(Rupees)
D 4
escription l:st per As per
eturns Assessment
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https .//dwh.ctdgujarat.local/dwh/ f"OnlContrcaller.do? : -
' actj i ’oj
smmercial Tax Department Gujarat ,0’4
b
—
FORM-304 »
2) of 29, sub-rule (2) of rule 31 and:subsEISE@lor 32] =
[See sub-rule { ) Assessment Order .
. rat Value Added Tax Act, 2003 i
vion 32/34/35 of Gujare ' ) -
o MITED ’P
o om OREN KITCHEN APPLIANCE PRIVATE LI l! G
- 24250502529 \ B
107 NO 278/1 AND 278/2,G1DC UMBERGAON, UMBERGAON, VALSAD-396170 s

Address :

Assessment Year : 2016-2017

Period of 01/04/2012 - 31/03/2013

assessment :
(GRS

Date of service of 28/03/2017
notice in form : ‘_f

W

—

'r PART I
| Turnover of Sales and Purchases (Rupees)
[ Sales Purchases -
2 |
| Description As per As per As per As per 1
\ . Returns |Assessment | Returns | Assessment -
| 01. Total turnover e 195072031 187170170 |106938233| 103669097 J A
| 04.1 Exempted from tax under section 5(1) 0 0 317061 0 J
l 04.2 Exempted from tax under section 5(2) 0 0 98815 177974 _?
ma Branch transfer or consignment to and from 0 0 B
| outside the State IH L
| (a) of the goods manufactured 108780 2245356 ]
(b) other than (a) above ' 2159166 0 0 0 ] 0
04.4 Purchases not qualifying for tax credit as per
section 11(8) read with Section, 11(5) 104062 224471
04.5 Reduction as per Item 37 of annexure-III 180177164 1724439 18 | 52495116 52858426
| 04.6 Charges towards labour,service and other charges b
| referred to in sub-clause (c) of clause (30) of sectlor? 2 Y '1249/ 28
[
| Total of (02.1) to (02.6) 182445110 175939130 | 53015054 | 53260871
| 03. Net Taxable Tumover (01-02) 12626921 | 11231040 | 53923179 504082&
’——i_,.* o (
/ } PART I1 e
LOutput Tax
e —
[As per Returns
ﬁ\
Rate Commodity |com Turnover
er
of tax Name C?dog Ity excluding Tax  Additional| Total :::: n‘:‘a,x
! oy payable tax including
12.5 Not Available 99998
; - ®8 | 8304863 | 1038108 | 207622 . 1955000 R
| ot Available 99998 42233
40222 1609 402
4 Not Available 95998 076328
Total —— | 2929837 117193 29298 S
112749 - 12669154
04.1 Total Output Tax 22 1156910 237322

1392221
S

.
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Tax credit /// Admissible (o
credit( R‘ihees)
- As per i 3
Description i Returns e Siperg
_Assessmen,
: iod 9 R ol
tax perio — "
3 rward from previous — :
09. Tax credit brought fo : 2569781 ?5.5767213
10. Tax credit as per 08 2569781 iy 5576743 :
Total (09 + 10) 0 - = 5
Adjustment of tax on purchase as per Annexure II R 5 4
2569781 5575898
11. Gross tax credit gl 898
12. Reduction In tax credit ' . i :
12.1 Under section 11(3)(b)(1) (other than 12.2 below) 1SN0 ; &
14.2 Under section 11(3)(b)(ii) (of the goods manufactured) (as per 25696 a0
illustration given in the instructions) | g
12.3 Under section 11(3)(b)(ii) (of fuels used for manufacture of goods) 0 )
12.4 Under section 11(5) (for use in manufacture of goods exempted from 0 8 0
tax under sections 5(1) and 5(2)) l N
12.5 Otherreason 626883 | 2380096
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] 652579 - m 2400495
13. Net tax credit admissible (11 - 12) 1917202 JJ‘ 03
g PART V B oy 1
‘Net tax Payable
Description :
Sr
14. The amount of tax payable as per 04.1 9
| éi. 2Tax payable on the purchases of taxable goods under section 9 as per 0
16. Total tax =
- 1394
173LESSS —

17.1 Adjustment of tax on sale as per Annexure [

17.2 Remission under section 41

17.3 Credit u/s 57B(9) of the am

Form-703) ount of tax deducted at source(enclose

17.4 Adjustment of the amount deposited under section 22
—— C€POsited under sectio

| 17. Net tax credit as per 13
Tota! N

18. Net tax payable (16-M |

20. Amount of tax credit adjusted against gt

19. Excess amount of tax credit (18-17) | |

21. Excess Amount of tax credit clajmeq as ref
€fund
22, Amount of tax credit carried forwa,

_ d :
(20+21)] 10 the next tay period(19- i

Paymentof Tax i
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nup

4 1 e G
ppo 10T Ihe Gujgrgy o
hct, 2001 (Guy.22 on e
: of 2001) Mtry of specified goods into Local
Eallinput Tax Credit)

U 1u4.u. |,sn.g\,aulronlk,nmrmlcr.un facuoncogeviewe omim

O

4495753 \

- A
OMmod;
rate of tax odij
Name b Commodity | Turnover of Tax charged . y
e Code purchase in respect of | Additional tax
4 Othe:: e item 7 & 8
* 'E;m\ 99999 13651383 546055 136514
| 12.5 i Other 99999 702114 28085 7021 J
l s
I 15 ”Bh_ﬂ% 25089540 3136193 627239
¥ tal(Col.5+Col.6) F E2909 83670 12551 2092
i P, 4495753
B4l Tax Payable on Purcha
\ R S€ of taxable goods under section 9 0
ax paid under the Gujarat Tay =
as Act,2001 (Guj.22 of 2001) entry of specified goods into Local 0
8 Total(Input Tax Credi
ERicte'"nput Tax Credit) 4495753
! _ —_—
] |
! - PART IV B
ax credit -.
Admissible tax
'ri A o credit(Rupees)
¥ }' A Ret As per
\ . S PerREtU || Assassment
" AR 0
B %H%Scy _r_c; ht forward from previous tax period 0 0
80,12 adit 4s pd 08 4495753 4495748 |
at @>e.10)4_ 4495753 4495748
R P
\ B nﬁeht”q{@:m purchase as per Annexure 11 0 0
Gro 'g*.%dit 4495753 4495748
L Ko\ é6h in Tax Credit
.1 Under section 11(3)(b)(i) (other than 12.2 below) 86 876
Under section 11(3)(b)(ii) (of the goods manufactured) 790 0
er illustration given in the instructions) :
Under section 11(3)(b)(iii) (of fuels used for manufacture of D £ \
)
24 Under section 11(5) (for use in manufacture of goods exempted 0 o \
0m tax under sections 5(1) and 5(2))
B 378230 814742 |
B2 S the n
E r reaso 7 r125] 379106 815618
el (12,1 + 12.2 + 12.3 + 12 :
g 4116647 3680130

'l L et tax credit admissible (11 - 12)

i

R = ' PART V

1 m——_/___,_f

3/27/2018, 4:14 PM
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mercial Tax Gujarat

22. Amount of tax credit carried forward to the next ta i -
2o, X period[19- J

PARTVI
Payment of tax —

——

—

Description

' 23. Amount payable —
23.1 Amount of tax payap|e as per 19 =
23.2 Amount of interest -l
23.3 Amount of Penalty | :
Total

24, Amount paid

25. Amount outstanding B

261 veunt areay i —

=

26.2 Excess amount.
26.3 Interest on Refund.

Net tax payaglf//—-/ S
| As per
Description —
1202729
m Aol p: :ai::le goods under section S as 0
15, Tax payable on the purchases 0 A
per 04.2 120272;91
16. Total tax .
17. Less : 30295 N
17.1 Adjustment of tax on sale as per Annexure I : S
17.2 Remission under section 41
17.3 Credit u/s 57B(9) of the amount of tax deducted at 0
source(enclose Form-41) W
17.4 Adjustment of the amount deposited under section 22 0 '
17.5 Net tax credit as per 13 411‘
Total 417
18. Net tax payable (16-17) ]
19. Excess amount of tax credit (18-17)
20. Amount of tax credit adjusted against CST i
21. Excess Amount of tax credit claimed as refund LL"'
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t arat i
Commercial Tax Department G 3n/
guv
1]
—— o
[ 1
| As per Assessment — ——_jer
‘ jor
; dity Commodity| Turnover Tax Add;;::nal T_Ot?il Z_U"ﬂover 0
Ratte 3 Corr::;nnc:e Code excluding tax payable Including tax I/’|
ax — "
1953343 78134 19533 2051010 ) —
4 4 % ITM04 —— Wle
ITM16 4853745 606718 121344 5581807 ——
12.5 12.5 % - 3
9 ITM16 5797684 724711 144942 6667337
12.5 12.5 % — S
04772 1409563 285819 14300154 t
Total 126 ——\L
1695382
| 04.1 Total Output Tax
04.2 Total Tax Payable on Purchase of taxable goods under section 9 0 \sC
Tax Liability(04.1+04.2) 1695382
Th

PART III

Input tax

/ R\')ﬁ'do

Value of goods (Rugées)’ BE

Description As per As per TS
Returns Assessment %

Purchase of capital goods from registered dealers 288015 23&9@\ l»
Purchases of taxable goods other than capital goods from registered dealers 66925472 66925‘9} ( ‘_!E
Purchases of taxable goods from a person other than registered dealer 0 0 ~ oﬁj_‘&

4 Total 67213487 67213487

Ne
Ex
CALCULATION OF INPUT TAX - For Returns —
Ar
. - Tax charged in =
Commodity Commodity Turnover of 9 p Ex
Rate of tax N S e respect of item | Additional tax—
7&8 Ar
4 Not Available 99998 26367672 1054707 263677 3
1945 Not Available 99998 34325388 4290673 858135 =]
15 Not Available 99998 45306 6796 1133 R

l Total(Col.5+Col.6)

6475121  who

ﬁax Payable on Purchase of taxable goods under section 9

0
Tax paid under the Gujarat Tax on Entry of Specified Goods int L ——
‘Act,ZOOl (Guj.22 of 2001) ? 0 Local Areas X
l 08. Total(Input Tax Credit) ;
6475121
F INPU —
[caLcuLATION © T TAX - For Assessment
T
(e Gl Cor;:modltv Commodity Turnover of | 12X charged in
ame Code purchase respect of item | Additional taX
7&8
, g ) ITMO4 —
= 26367672 1054707 263677
1255 12,5 % ITM16 5 y
) 4325388 4290674 858135
r 15 15 % ITM15 4 ‘
- L ECI
Total(Col.5+Col.6) ‘
6475122 _
Tax Payable on purchase of taxable goods under section o :
Tax pald under the Gujarlat Tax on Entry of Specified Googs into Local Areas —
Act, 2001 (Guj-22 of 2001) MR : 4
dit) s |
al InDUt Tax cre | PP, PRI
,2?.::0:.‘.(”!--—6 lp—-—lh‘"“““"""'ﬁn"-- e e S e Py L RSN | 6475122 =
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__\ .
credit PART IV
cription Admissible tax credit(Rupees)
As per Returns ASIPE!
s
ax credit brought forwarg o P Assessment
Prev| 2
x credit s per 08 'OUs tax period 8999 0
(09 + 10) 6475121 6475122
| 475122
Stmen[ of tax on purchase as 6484120 6
; per Anneere 11 0 ; 3
Gross tax credit
6476267 6475122
Reduction in tax credit
nder section 11(3)(b)(i
: T 11(3)(b)(_')ﬂ‘e_”han 12.2 below) 0 0
Under section )i
nIn the instructions) ) (of the goods manufactured) (as per lllustration 5 3
nder section 11(3)(b)(ii |
U (3)(b)(ii) (of fuels used for manufacture of goods) 3 =
5 nder section 11(5) (f o
EIEJSGCUOHS 5(1) an(d )5220)3 use in manufacture of goods exempted from tax 0 0
e e 432688 933331
]:[12.1 + 12.2 + 12.3 4+ 12 .4 +12.5] = ARgen
Net tax credit admissible (11 - 12) P —
PART V
t tax Payable
E (Rupees)
cription e
As per Returns A
AssessmentJ
The amount of tax payable as per 04.1 824830 o
2, le on the purchases of taxable goods under section 9 as per 04.2 0 o
o K\ 824830 1695382
A e —————
£S5; | .t\
£th rax on sale as per Annexure ] 560 o
7 gior unéj L section 41 0 0
 Cred u;' ; 9) of the amount of tax deducted at source(enclose Form-703) 0 0
22 0 A
jus f the amount deposited under section
13 6043579 5541791
it as per
6043839 5541791
0 0
Net tax payable (16-17) . LR
Excess amount of tax credit (18-17) o sates
T 1] 09
Amount of tax credit adjusted against cs g - :
g refun
ss Amount of tax credit claimed 3 :
ard to the next tax period[19-(20+21)] 0 =
unt of tax credit carried for¥
PART VI
nt of Tax o T
do?actlonCode=vlowCommonNollce&notlceType=VAT304&no!lce|D=777QQVA730401 3508834 a/5



T nt Gujarat
Commercial Tax Departme t Guj

L (Rupees)
Description | ASp?
As per Returns
Assessmeng
———
l 23 Amount payable 0 T\
| 23.1 Amount of tax payable as per 19 0 - —
3.2 Amount of interest 0 76700\
| 23.2 Amount of penalty 0 76700
| Total
0 2000
24 Amount pald
; 0 74700
25 Amount outstanding
2 0 0 .
| 26 Excess Amount —— .
i 26.1 Refund already Given g =
i 26.2 Excess amount of refund adjusted against CST 0
I 26.3 Interest on Refund 0 ":_‘
26.4 Net Refund Payable (Refund + Interest) 0 ,/P'
’ iy
Annexure I (Rupees) ! /‘?
—% L%
Increase Decrease | [ |
|\ 2 : o4
Adjustment in sale As per As per As per As péradicy
Returns | Assessment | Returns Assessn&q:g{
| 3 ra
27. sub-section (1) of section 8 0 0 \
27.1 Sub-clause (a) (sale cancelled) 0 0 \;
27.2 Sub-clause (b) (alteration in consideration of sale) 0 0 0 6] —
27.3 Sub-clause (c) (goods returned) 1995 1995
28. sub-rule(7) of rulel?7 (pertains to transactions through 0 0 0
commission agent) 0
Total: 0 0 1995 1995
29, Net of sale 0 0 1995 1995
fAnnexure II (Rupees)
Iwh
Increase Decrease
Adjustment in purchase
] As per As per As per As per
Returns | Assessment | Returns Assessment
[ 30. on account of credit note/debit note 0 0 66923 66923
31. on account of goods on which right to use such goods IS
transferred as defined under sub-clause (d) of clause (23) of section 0 0
7k
| Total: 0 0 66923 66923
[ 32. Net of purchase 0 0 66923 66923
————
Annexure III (Rupees)
]
‘ Sales Purchases
i tion
| Reduc As per As per As per As per

Retu ¢
rns | Assessment | Returns | Assessment

' 43. Sales/purchases as specified in sub-section (2) os section 5 of

. Central Act.(By way of transfer of documents of title) 0 0 0 0 v &
’ — rt out of country ———
14 In the course of export/Impo 281141 281141 28439104 28439104 !

-~ DT NN P eyt ——a -
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1, Total turnc
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Amount p:
1 Amount of

2 Amount of Ir

3 Amoun!

Amount paid

Amount outstanding

26.3 Int

)RR
26.4

Annexure I
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NUD/10.104 0 140
’ ”0'l04‘0"‘136/8vat/frontContro|Ier,do

PactionCode view...
. Net of purchase

o e ||
’//—\ )
. (Rupees)
geduction Sales Purchases
2l ::J::; . As per As per As per
" W 1 rn | Asse :
(53 Seles/PUrCNases as specified in sub-section (2) of ' SRSIE et T Assesmeant
sction S of the Central Act. ' : “R=section (2) o
év way of tranf_er of docur 0 0
24 11-1 the course of equrj@/f'f' : ; =
E ——— e o ! 0
20 Sales/purchases as spec
3) of section 5 of the Cer 0 0
‘ | 115132149 65990982
| | 115132149 65990982

Remarks

-

AS PER ATTACHED SHEET

Bignature: Ag

Datc :
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